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2.' Mise Petition 

Contempt I-etition No._-- 

Review Applical-,ion 1\10. 

c an_ (S 	C V.9 	'-_In f on of India 
Appli 

	

r the AyDi,)3 	-,rit Advocate fo 	-ica 

............. 

-Advoc-Ite for the Respond;z- 

3). I bu L 1: 
~Totes 

11.6.2007 	Heard learned counsel for the 
T~ ,is 2r  pl ication 	forni,  

is filed;C. F. 	~~ 5.  ~" 0 	parties. Order is passed, kept in separate 
D deposi d vide 	 sheets. 

No ....... 

Datcd ......... 	 ........ 	
The O.A. is disposed of at the 

admission stage itself in terms of the 

	

Y. .1c,oistrar 	order. No costs. 

Vice -Chairman 

"j 

i 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No,146 of 2007 

DATE OF DECISION: 11.6.2007 

P.K.Saikia 
.................. 	 .............................................................. Applicant/s 

Mr,M,R.Das 
............................................................................... 	 Advocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 
.............................................................................. 

Mr. M.U.Ahmed, Addl.C.G;S.C. 
.................................................................................. Advocate for the 

Respondents 

CORAM I 

THE HONTLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed to 	Y//No 
see the Judgment? 

Whether to be referred to the Reporter or not? 	Y~s/No 

Whether to be forwarded for including in the Digest Being 
compiled at Jodhpur Bench & other Benches ? 	Yj/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	 7//No 

Lice-ychairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI  BENCH 

Original Application No. 146 of 2007. 

Date of Order: This, the 11'h  day of June, 2007. 

THE HON'BLE MR.K.V.SACHIDANANDAN, VICE CHAIRMAN 

Shri Padma Kanta Saikia 
S/O Sri Thagi Ram Saikia 
Working as Khalasi 
Dhansiri (s) Kopili Sub -Division 
Central Water Commission 
Nagaon (Assam). 

...... Applicant. 

I By Advocates Mr. M. R. Das, Ms. L. Devi & Mr. G."Patowary 

- Versus - 

The Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Water Resources 
New Delhi. 

The Superintending Engineer 
Central Water Commission 
Hydrological Observation Circle 
C.W.C. Complex 
Behind Adabari Bus Stand 
Guwahati — 781 014, Assam. 

The Executive Engineer 
Upper Brahmaputra Division 
Central Water Commission 
Dibrugarh (Assam). 

......... Respondents. 

By Mr.M.U.Ahmed, Addl. C.G.S.C. 
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0 R Q E R (ORAL) 

SACHIDANANDANAN.N.C.): 

The Applicant is presently working as work charge 

Khalasi in the office of the Dhansiri(s) Kapili Sub -Division, Nagaon, 

Upper Brahmaputra Division, Central Water Commission (CWC in 

short), Dibrugarh. According to him, prior to that he was transferred 

to many places. Now, he is sought to be transferred to Kabu Site 

UBD, CWC, Arunachal Pradesh. The case of the Applicant is that his 

father, who stays with him, is suffering from Paralysis of left side of 

the body and his only son is studying in Assamese medium and there 
.1 

is no such Assamese medium school at Kabusite, Arunachal Pradesh. 

Highlighting all these matters he submitted a representation dated 

4.6.2007 before the Respondents for cancellation of his transfer 

which is pending for disposal. Aggrieved by the action of the 

Respondents he has filed this O.A. seeking the following relief: -  

To set aside and quash the impugned order 
dated 17.5.2007." 

2. 	1 have heard Mr.M.R.Das, learned counsel for the 

Applicant, Mr.M.U.Ahmed, learned Add]. C.G.S.C. represented the 

Respondents. When the matter came up for consideration, learned 

counsel for the Applicant submitted that he will be satisfied if the 

I 	 second Respondent is directed to consider his representation for 



f 

cancellation of transfer order and pass appropriate order within a 

time frame. Mr.M.U.Ahmed, learned Addl. C.G.S.C. submitted that 

Applicant has no legal right to challenge the transfer order. -  

3. 	However, in the interest of justice, this Tribunal directs 

the second Respondent or any other competent authority to consider 

his representation dated 4.6.2007 by passing appropriate orders and 

communicate the same to the Applicant within a time frame of three 

months from the date of receipt of this . order. Till the disposal of 

the representation Applicant shall not be disturbed from his present 

place of posting if he is not already relieved. For that limited 

purpose only, impugned order dated 17.5.2007 (Annexure -I) is kept 

in abeyance till the disposal of the repi-sentation. 

The Original Application is disposed of as above. There 

shall be no order as to costs. 

(K.V.SACHI]DANANDAN) 
VICE CHAIRMAN 

V 

M 
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Guwal'ai Beinich 	r- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH :-. GUWAHATI. 

(An application under Section 19 of the Administrative 

Tribunal Act -1985 

Title of the Case .1  O.A. NO. ~ Lt 

Sri Padma Kan . ta Saikia ..*Applicant* 

-Vs- 

Uni on of India & Ors. 
,Respondents* 

I N D E X 
- 	

----------------- 

SIX0.  
r 

Annexur2~  ------------------------------- T ------- P AKKJ~  gA~~q.  .............. 
1. Application 

2. Veri f i c ati on 

3. Copy of the impugned transfer 

crder,dtd. 17-5-07. 

4. 2 Copy of the representation dtd. 

26 -.5-07 made,'by wife of the 

applicant. 

5. 3 Copy of the representation 

through proper channel. 

6. 4 Copy of the Medical certifi- 

cate alongwith the prescrip- 

tion dtd. 25-5-07. 

------------------------------- 	 ---------- 

Filed by 
Date 

Advocate. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH,t .: GUWAHATI* 	 L~L 

An application Under Section . 19 of the Administrative 

Tribunal Act-1985), 

O o A. NO. 	/200 

Sri Padmakanta Saikia 
0.. Applicant. 

-Vs- I 

Union of India , & Others 
Respondents. 

LIST  CP DATES  AN D SYNOPSIS OF THE APPLICATION 

APPlicant is serving as work charge Khalasj 

in the office of Ehansiri(s) ,Kapili sub-Division,Nagaon, 

Upper Brahmaputra Division.Central Water Commissioner# 

Dibrugarh. 

17-5-07 

Respondent No.2 issued a transfer order dtd. 

17-5-07 under No *  A 1:5017/12,fO6)2006 -07/932-  

91- 6~ transferring 29 persons including appli- 

cant whose nane against Sl.No.5 and is sought 

to be transferred from Nagaon to Kabusite 

~Arunachal Pradesh) 
(Annexure-1). 

contd. . 2. 
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26-05-07 S- 

Applicant's wife submitted representation 

before the respondent No.2 requesting the 

applicant to cancell the husband's transfer 

order dtd. 17-5-07 from Nagaon to Kabusite 

Arunachal Pradesh - 

4.# (Annexure-2). 

04-06-07 

Representation filed by the applicant through 

proper channel requesting to cancell the transfer 

order dtd. 17-5-07. 

. . , (Ann exure-3) - 

25-05-07 :- 

Medical Certificate dtd. 25 -5-07 of registered 

doctor certifying that the father of the appli-

cant who is aged about 75 years has been suffer -

ing from Paralysis of left side of body and 

is under treatment. 
**,(Annexure-4). 

Hence this application. 

- P R A Y E R - 

(Relief(s) sought for - 

1. 	That the Hon'ble Tribunal be pleased to direct 

the respondent set aside or quash the impugned transfer 

order dtd. 17-5-07 under No,A-15617/12/(06)/2006 -07/ 

'1932-963(Annexure-1) so for the applicant is concerned. 

2* 	costs of the application. 

contd. . 3 * 

C 

f 



(3) 

3. 	Any other relief(s) to which the applicant 

is entitled to which the Hon'ble Court may deem fit and 

proper* 

Interim order prayed for 

Pending disposal-  of the application's the 

applicant pray for the interim r8lief :- 

7hat. the Hon'ble Tribunal be pleased to stay 

the operation of the impugned transfer order dated 17 -5-07 

under No. A-I&617/12/ (06)/ 2006 -07/93 2-§1163 issued by the 

respondent No.2(Annexure-1) so far the applicant is concerned 

till disposal of this application* 

2. 	That the respondents be directed notto release 

the applicant 4btthe present place of posting and to 

allow him to continue as such. 

E 

n 



IN THE CENTRAL ADMINISTRATIVE TRIBTJNAL. 
GUWAHATI BENCH ".* GUWAHATI, 

(An application under Section 19 of the Administrative 
Tribunal Act- 1985 ). 

O.A. NO. 	/200 

BETWEEN I 

Shri ,  Padma Kanta Saikia, 

SIO. Sri Thagi Ram, Saikia, 

Working ad Khalasi, 

Dhansiri(s) Kopili Sub-'Division 

central Mter Commissioner. 

Nagaoh. (Pss dk w,) 	0., Applicants 

A N D 

The Union of India, 

Represented by the Secretary to the Govt. of India, 

Ministry of Central Water Commissioner, 

New Delhi* 

The Superintending Engineer, 

Central.  Nater- Commission #  

Hydrological Observation Circle s  
I 

CWC complex, 

Behind Adabari Bus Stand 

Guwahati-781014 Assam* 

The Executive Engineers, . 

Upper Brahmaputra Divisions 

Central Water Commissioner Dibrugarhk4ss-q-) 

... Respondents* 

contds *2* 
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DETAILS CF THE APPLICATION S 

Particulars of the order(s) against which this 

application is made 

-This application Is made against the impugned 

office order NO.A-15017/12(06)/2006-07/932-963 dtd. 17-5 -07 

(Annexure-I) issued by the respondent No.2 whereby the 

applicant has been transferred and posted from Nagaon to 

Kabusite(Subansiri Sub -Divn, Central Water Commissionim, 

Naharlagan, Itanagar. Arunachal Pradesh) under the Upper 

Brahmaputra Division #Central Water Comission,Dibrugarho 

Jurisdiction of the Tribunal 

The applIcant declares that the subject matter 

of the application is well within the jurisdiction of this 

Hon'ble Tribunal. 

Limitation $- 

7he applican't further decl.ares that this applica-

tion is filed within the limitation prescribed under See-

tion 21 of the Administrative Tribunal Act-1985. 

Facts of the Case 

4.1 	That the applicant is a citizen of India by 

birth and as such.he is entitled to all the right, protec-

tions and privileges as guaranteed under the constitution 

of Indi a. 

4.2 	That, the applicant was initially engaged as 

Khalasi in the office of Assistant Ekecutive Engineer. 

Sub-DJvn.,CWC Nagaon and he joined his services on 

24-1-1985 at Jagibhakatgaon. 

contd..3. 
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4.3 	That ., thereafter he was transferred and posted 

at W/T station.Bokajan in the month 'of Ncv, 87 and served 

their only for 2 years i.e. upto August, 1990.7hereafter 

he was again transferred to Kanpur W/T station in the 

month of August,1990 and served only for 4 months in 

the said station i.e. upto December. 1990.1he applicant 

was again thereafter transferred to Jagibhakatgaon, 

GDS Headquarter in the month of December,94 and served 

there for 3 and half years. The applicant thereafter 

again transferred and posted at D(s) K-Sub-Division 

Nagaon in the month of July,98. 

	

4-4 	That. the applicant has been continuing his 

service In the present place of posting with honestly, 

sincerely, diligently and with the best satisfaction 

of the superior authority. 

It is to be stated here that the Nagaon, the 

present place of posting of the applicant is nearby 

to his own house i.e. at Batadraba where his father 

aged about 75 years also staying,with his family . 

	

4.5 	That, the applicant states that suddenly on 

17-5-07 a -Transfer order under,No.A-15017/12/(06)/2006 -07 

932-963 was issued by the Respondent No.2 whereby 29 

persons including the applicant were transferred in 

different place of,posting from different station.In 

the said transfer order at serial No.5, he was found 

being transferred from Nagaon to Kabusite in the 

Arunachal Pradesh under Bhramaputra Division.Central 

Water Commission, Dibrugarh. 

contd. . 4. 
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L, copy of the impugned order dtd. 17-5-07 is 

annexed herewith and marked hereas Armexure-I. 

	

4.6 	That, immediately thereafter the wife of applicant 

made a representation dtd. 26-5-07 before the respondent 

No. 2 with a request to cancel the applicant's transfer 

from D(s) K-Sub- Division, CWC $Kabusite(Subansiri Sub-

Division I NC, NaliarlaganItanagar 2 Arunael-ial- Pradesh on 

citing various grounds. 

A copy of the representation dated 26-5-07 

is annexed herewith and marked as Annexure-2. 

	

4.7 	That, the applicant also made a representation 

dated 4-6-07 to the respondent No.2 through proper 

channel and requested to cancel transfer order dated 

17-5-07 a so far his case is concerned interalia stating 

that in his service tenure he complied with all  the trans-

fer order.Further his old father suffering from paralysis 

w3d he to look after him his only son 5 yeans old is 

studying at Sankardev "Sj-sl,-u Niketan and at Kabusit e , 

Arunachal Pradesh no such Assamese medim ,school is 

available.The applicant also suffering from diabetes and 

high blood pressure and hence it will be difficult for him 

to aoin in Kabu sitejArunachal Pradesh. Further, he stated 

that it would be difficult for him to maintain two estab-

lishments with his marginal income. 

A copy of the representation dtd. 4-6-07 is 

annexed herewith and marked as Annexure-3. 

cont d. . 5. 

V 



rx  
. (5j 

	

4.8 	. That, your dpplicant begs to state that the impugned 

order dated 17-5-07 so far the applicant is concerned is 

infact not in e)dgency of service or in public interest. 

The applicant having been serving as Khalasi the 4th grade 

Bnployee drawing a meagre income of monthly salary of' 

N. 4,900/- cannot be warranted for transfer, 

	

4.9 	That, the. applicant states tile preseatly his 75 

years old father has been suffering from paralysis of the 

left side of body and at present he is bed-ridden arki needs 

constant superivision and medical attention. Being the 

only son the applicant is to look after his sick father 

and hence he is severely constrain to more from present 

place to another place. 

A copy of the certificate of registered doctor dtd, 

25-&0? alongwith the proscription is annexed herewith 

and marked as  Annexure-4. 

	

4. 10 	That, the applicant Is son who is -studying in 

AssaMese medium scLool at Batadrabanagaon.The place of pos-

ting where the applicant was sought to be transferred in 

Arunachal pradesh having no such school and it is not 

possible -  for tie applicant to prosecute his studies at 

Kabu-site Arunachal Pradesh. 

Further/the applicant is a Khalasi and drawing his 

monthly salary about of %. 4,900/- and with such a meagre 

income he has just precariously .  managed the family affairs. 

In such a'situation if the applicant is transkerred 

then it will be umanageable to maintain the two establish-. 

ments. 
contd..G. 

0 
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4.11 That, the applicant being the obedient employee 

all along complied with al-1 Vie transfer orders.But in 

the instant case the. applicant has been put in a very 

difficult situation as the impugned transfer order will 

cause as serious. hardship to the applicant end uproot 

his family hence it is a fit case where your hardship 

may be pleased to interfere with the matter and pass 

a,necessary order bysetting aside the  impugned transfer 

order dated 17-5-07. 

4.12. That, the applicant begs to state that as per the 

various Government notifications normally the holders 

of Group-C & D posts should. not be subjected to 
I 

transfer but in the instant case the applicant has been 

made to suffer from Various harassment.It is pertinent 

to mention here that inspite of the said Government 

noti f icat ion s rest ri. ct ing the t rans f er of low pai d 

-
group-C & D staff the respondents have issued transfer 

orders by 'Which the present applicant has been subjected 

to frequent transfer. 

4.13. That, the applicant begs to state that the 

respondents have acted illegally in issuing the 

impugned transfer order dtd. 1?-5-07 Violating the 

professed norms.Normally in every central. Government 

offices certain guidelines are maintained to streamline 

the process of transfer of the em p 1 oyee. Needless to. 

say here that in the office. of the respondents also 

there are guidelines in vhich it has been categorically 

mentijned that the longest stay of an unit should be 

contd..7. 
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transferred first but in the present case the applicant 

who has only completed 2 years of service has been 

sought to be transferred ignoring the case of the 

Employees who is working since 1982 in the same station. 

The aforesaid fact smakes malafide on the part of the 

Respondents and on this score a;one the impugned order 

dated 11-5-0? is liable to be.set aside and quashed. 

4.14 That, your applicant begs to state that '  the r6prese- 

ntation dtd. 26-5-07 and 4-6-07 is pending till date 'vid 

not yet disposed of. 
0 

4.15. That, the applil2ant begs to -state that he is still 

in charge of Khalasi D(s) K-Sub-Division,CWC,Nagaon and 

still continuing as such. 

That this'application has been filed bonafide and 

ih the interest of justice. 

5. Grounds for relief (s) with legal -Provis 

	

5.1 	For that, the impugned transfer order dated 

17-5-2007 so far the applicant is concerned -in not exigEncy 
I 

of service or public interest and hence the impugned . - 

transfer order dated 17-5-07 so far the applicant is con-

cerned is liable to be cancelled. 

	

5.2 	For that the respondents being a model employer 

ought to have look into the welfare of the empl . oyees 

more particularly the employee like present applicant 

4.1o'  forms the lower stratum of the office and having 

not done so the ent ire action on the part .  of the 

respondents are liable to be set aside and quashed. 

contd..S. 	4 
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5.3 	For that there being various guidelines streamlin- 

ing the process/procedure of transfer and the respondents 

being part and parcel of the said process/practice ought 

to have took into consideration all the aspect of the 

matter before issuing the impugned order which is going 

to effect adversely to the present applicant. 

5.4 	That $  the applicant is the employee of 4th grade 

Khalasi drawing monthly, salary of about Ps. 4,900/- and 

with such a meagre income , he precariously managed the family 

and the transfer frOm Nagaon to Kabusite Arunachal Pradesh 

for away from his omn house is not justifiable and hence 

transfer of applicant is liable to be cancelled /set aside. 

5.5 	For that, his old 75 -years father has been suffering 

from paralysis and being the only I son he ,  is to look after 

-him and he is not in a position to take him at Kabu-site. 

Arunachal where the medical facilities are not available 

and hen ce the imp ugned transfer order dated 17-5~ 07 

so far the applicant is concerned is liable to be modified. 

5.6 	For that the son of the applicant is studying in 

the Sankardev 4shu, Niketan, the Assamese medi-oum S dI-I oo 1 

which is not available in Kabu-site Arunachal Pradesh and 

is not possible to 'Prosecute the study of his sch at Kabu- 

site j Arunachal Pradesh. 

5.7 	For that, the applicant somehow managed his 

family affairs with such a meagre -amQunt and it is not 

possible for the applicant to maintain two establishments 

cont d. . 9. 
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and as such the impugned transfer order dated 17-5-07 

so far the applicant is concerned is liable to ~e modified 

or cancelled. 

5.8. For that, the applicant all along complied 'With 

the transfer orders but in the instant case he has been 

facing immense Problems.Even it appears that some persons who 

are since working at Nagaon office they were never touched 

for long 20-24 years hence it is a discriminatory and 

violative of Art-14 of Constitution of India and the impugned 

transfer order dated 17-5-07 so far the applicant is 

concerned is liable to be modified or set aside. 

6. 	Details of Remedies Exhausted 

The applicant declares that they have no other 

altern,ative and efficacious remedy except by way of filing 

this application. They are seeking urgent and immediate relief. 

Matters not previously filed or pending before any 

other Court  -- 

The applicant further declare that no other applica- 

SU4 t tion, writ petition or 	in respect of the subject 

matter of the instant application is filed before any other 

court,Authority or any other Bench of the Hon'ble Tribunal 

nor any such application, writ petition or suit is pending 

before any of then. 

To set aside' and quash the impugned order dated 

17-5-07. 

contd. . 10 # 

6 
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-Interim order prayed for, 

During the pendency of the OA the'applicant prays 

for an interim order directing the respondents not to 

transfer him from his present place of post by suspending 

the operation of the impugned order dated 17-5-07 and to 

allow him to perform his duties with a farther direction to 

pay his salary. 

Particulars of the  I,P,O. 

(11 ) I.P.O. No- a4 <9~ 694P_18 

(ii)Date 	-7, 	-7  

(iii) payable at Guwahati. 

cont d. . 
Verification 

LIP, 

b 

i 

0 
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V  E  RI ~F I  C A  T 1  0 N 

I, Sri Padmakanta Saikia, son of Thagirarr, Saikia, 

aged about L41 yearsat present workilig as nalasi l work 

charged at the office of the Asstt.Executive Engineer 7  

D(S) K.Sub-Division cWc,R&g~~ ,., do hereby solemnly affirm 

and verify that conversant with the facts and circumstances 

of the case. I am compensate to verify this case and the 

. statements made in paragraphs-4. i 4-a4-#,4%-kie-t,4 -16-fo4 - f3,4. (s" 

_p .,.54,1-aare true to my knowledge ; those made in paragraphs- 

4,,5, ,,, ,,"4-j~are true to my information derived 

from records and the  rests  are my humble submissions before 

this Hon'ble Tribunal. 

And I sign th is Verification on this th, 	day 

of June,2007. l at Guvahati. 

f atx_a_ 	A~,  LX.AC,4 
signature 

5 
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Government of India 
Hydrological Observation Circle 

Central Water Commission 

Phone Nos. 2674191,* 	 CVVC Complex 
2674297 	 Behind Adabari Bus Stand, 

FAX No. 	2674268 	 POiGuwahati 	Universit", 

Guwahati-781014, tSSAM 

E-rnail: hocquwahatipsify.com 	 Dated ~ 	 /07 
OFFICE ORDER 

The transfer / postings of the following incumbents borne on Workcharged 
establishn -ient are hereby ordered,in pUblic interest except SI. No.21, 23,27 & 29,willi 
immediate effect . 

SI, Name & Designation Where working at present Where posted/ transferre iai 

No. 
S/Shri 

1 T.C. Hazarika, Khalasi Subansiri Sub_bivn.,CVVC, Jia-Bharali 	Site 	under 

Naharlogun 	under UBD,CVVC,DibrLIgarh 

UBD,CVVC,Dibrugarh 

 Karmeswar 	Rabha, Chouldhowaghat 	Site Dudhnai 	Site 	under 
Khalasi  Linder UBD,CVVC,Dib ~uqarh  MBD,CVVC,Guwahati 

 Gojen Kalita, VV/S-11 Kabu 	Site 	under Nerriatighat 	Site 
U[3D,CVVC,Di;" ~~,,  garh  ',J8D,CV\JC,Dibruqq_rh 

 Id.C. Saikia, VV/S-11 UBSD-11,CVVC,Jorhat under Chowldwaghat 	Site 	under 
UBD,CVVC,Dibruq ~jr1h  UBD,CVVC,Dibrugarh 

,5-.' Padma 	Kanta 	Saikia, D(S) 	K-Sub-Division,CVVC, Kabu 	Site 	under 
Khalasi Nagaon 	 under UBD,CVVC,Dibrugarh 

Ul3D,CVVC,Dibrugarh 

 Tulan 	C h. 	Sa)kia, Nurnaligarh 	Site 	under Jorhat 	Sub-Division 	Linder 

Khalasi  UBD,CVVC,Dibru  arh UBD,CVVC,Dibrugarh 

 Dehiram Das, VV/S-III Nearnatighat 	Site 	Under Na m s a i 	Site 	Linder 

U 0 1), C VV C '  1) 1 Ij r L~U'l 11) U 1.3 D, C  VVC  , 1) 11)  I'Ll  g tl  I  I I 
Subansiri 	Sub-Division  'as, - _VV 	-I F—  i 5 ~i ~ n—D _M_ -a- _r _g 	-t -a 	_S -t 	—id e--r i 	i e 	u i 	e r 

UBD,CVVC,Dibrug@rh CVVC,Naharlagun 	under 
UBD,CVVC,Dibrudarh 

 Urn@ Kanta Das, VV/S- Subansiri 	Sub- Margerita 	Site 	under 

Division,CVVC,Naharlagun UBD,CVVC,Dibrugarh 
under UBD,CVVC,Dibruqarh 

 SMt. 	Monteswari Jiabharali 	Site 	under Nagaon Sub-Division under 
Kurnari, Khalasi  UBD,CVVC,Dibruqarh  _ UBD,C\NC,Dibrugarh 

 G,R. Kalita. VV/S-11 Sonapur 	Site 	under MBSD, 	CVVC, 	Guwahati 

MBD,CVVC,Guwahati  under MBD,CVVC,Guwaliati 

12, Machav 	C h. M13D,CVVC,GUwahati Pancharatria 	Site 	Linder 

Barinan,Khalasi  MBD,CVVC,Guwahati 

 Smt. 	Padmini MBSD,CVVC,Guwahati PP 	Sub-Divn.,CVVC,Nalbari 

Das,VV/S-11, under MBD,CVVC,Guwahati under 
MBD,CVVC,Guwahati. 

 H. K. 	Chakraborty, Kulsi 	Site 	under PandLI 	Site 	under 

VV/S_II 	---MBD,CVVC,Guwahati  MBD,CVVC,Guwahati 

pd~p 5 



 

4,  

71 @neswar 	Barman. Panc 'haratna 	Site 	under Pagl@dia 	Site 	I 	under 
1 

Kh a 	s i 

_ 11  
MBD, CWC,Guwahati  
Pa  

MBD CWC Guwahat! 

' 
Fla 

N.C. Das, VV/S-II Pagladia 	Site 	under Sonapur 	Site 	under 

MBD,CWC,Guwa hati  MBD,CWC,Guwaha;ti 

17, Jatin 	w/S-111 Pandu 	Site 	under Badarpurghat 	e 	under 

MBD.CWC,Guwaha0  MBD,CWC,Guw hati 

 N.L. Roy, VVIS- 111 ManUghat 	Site 	under Borkhala 	Site 	under 

M 	hat! MBD,CWC,Guwahati.---.-----.- 

 M.K. Nath, W/S-11 Badarpurafat site 	under BSD,Silchar 	under 

1 ,vIBD--CVVC Guwahati MBD,CWC,  Guw9h ti 

 Swadesh Ranjan Dov, BSD,CVVC,Silchar 	tinder Kailasahar 	Site 	under 

MBD,CWC  Guwahati MBD,CVVC,  .  uw6h ti 

21 A.U.1-askar, VV/S-11 Kaila , ~ahar 	Site 	under Dh olai 	Site 	under I C o-'' 

. _,CWC,Guwahati  MRD.CWC,Gi 

22. Sekhar 	Ranjan Barkhola 	Site 	under bbu' ~'Vvu"Dilu ''0' 

!~~riboiiy  C _Gawgh ti __q_ ~~W _GLr a~ _Q _Q 0 
' 'nd'ei-  ~ ti  

Alok Roy, Khalasi Dhol ~'ii 	Site 	under A.P.Ghat 	Sl 0 Own Co' 

Guwahati-  -M_RD,_QDC 
MBD,CWC,Guwahati  -------- 

Hementa 	Kr. HOC,CWC,Guwahati Pandu 	Site ~ 	under 

MBD,CWC,Guwahati 

 
Das Khalasi  
Samarendra Roy, Kin. A.P.Ghat 	site 	under Manughat 	Site 	under 

NApn  (-vvr. (-,iiwahati MRn QWC.Guy-h g li  

 Paresh 'c.K. Sutradhar, Raidak-11 	Site 	under NH-31 H.O.& IFF Site under 

W/S-lI  L Pn r\A/(-..lpinai 	uri ~uri LBD CWC Jai ai 

Mekhliganj 	Site 	under Own Co 
 Nityendra 	Kr. 	Sarkar, Singla 	Bazar 	Site 	under 

LBD  CWQ Jail ai uri - LBD,CWC,Jalpaiqu  i 

 

W/S-ll  
- 	

ti 
Biplab 	Ba s u N 1- 1-31 1-1.0.& FF Site under Sonapurhat 	Site 	under 

Mazurn 	~ r,  MS-11. LBD  _Q~Jal 2algLI-r-1- LBD,CWC,JaIppigut P~Ki. 
Own Cost 

 Vishal 	Sexana, UBD,CWC,Dibrugarh LBD,CWC,Jaipaiguri 

(M.P. SINGH) 
SUPERINTENDING ENPINEER 

Copy for information & necessary -action to :- 

The Executive Engineer, UBD,CWC,Dibrugarh/ IVIBE),iJWC,Guwahati 

LBD, CWC,Jalpaiguri . It is directed to ,  relieve all the above mentioned 

staff before 10/06/2007 positively, tinder intimation to this office. 

Persons Concerned ( 29 copies ) through Conc erned Div ision Office. 
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The Suc--, er into n6 ing Engineer, 
Central W;atr-r Cnm-Assion 
iivdrologici.il vbs(trvation Circle 
C 	Co1T_)lC)C' 
i3ehir4. Adobarl. Bklr~ 

Guw.-~i.hati--701014 * 

 

(.Vhr,,:ngh oroil -,er Ch -in:icl) 

Skibi- 	for 	ion of mk,  hus ~_~and l s transfer 
C.U.C. Alagaon to Kabu site- 

-1 1 ub  - iv i S i  ~ -'n C 	C 	h& 	22tqn Arunach, 

Kc-J , ' NU A - 1 150 1 ~ 112-  6) 	Q/ 43 x-V 7A Respected Sir, 	 Y12e,12,  7 
CQbU_ oco 

qreiit rt_msi:-,2ct and humble submission, I beg to stF, 
that my hust:)aN5 Sri Padma Kanta, Saikia is working in Central Wat ~ir 

as,  '.3 11 -~Ve Khalasi in Dhansiri (S) Kapili Sub Divisionp 
Nagaon Lindr1 r Unper 7)rah.mapW,:,ra Division, C.1-"'.C. Dibrugar)). 

.- ', y hus i ., and is at -resent posted at Nagaon which is ne.- 
t ,,:> our h .,use, but hejs unVfer transfer order to 1.1'abu site (Arunach 

_"'r Pradesh. My husband P)rkjV_&j in your Deptt. i.e.. Jagibilakat gaono 
Bokajan, Kampur again Jagibhakatgaon. 

Sir, may I now beg to lay before you the following few 
lines for favour of my kind consideration please. 

~';' ,irstly, My father-iq-1awqShr1 13hagi Ram 5aikia, who 
is staying with us has been gufferingjaralysis of left side of bcdV 
(Hemiplegia-Lt) fro:n 12,05.07 .21nd is 

. 

udder tre',,ritment of medicine 
specialist Drb) KrishnR Kuthar !3ora,. Now, ho is bedfidden and needs 
constant care. 

secondlye Our child who is only five years old reading 
in Class.....Ankur Of =A Snnkardevm Sishu Nikmtan ~ k3a ~adraloejp Nagann. 
Assam. It wculd be a great problem in pursuing his study because as 
there is no Sankard ~~va Sishu !,,ikf--tan in Arunachal Pradesh. At this 
juncturn_,d)f It," he gpes away to Arunichal f 3 r.1desh, our family will be 
left 	withr ~ut a 'male care. 

rhirdly. my  husb,3rid is suffering fr,~)m  Diabetes and high 
31ood nressure. _;'o, it vioul-'3 i: , o ver ,~ difficult to join in Arunachal 

~'ourLhlyv 1 
3 
m -physically very weilc due to freguent 

07,eratiOnS. I VJaS Operated for Appendicities and Gall bl -adder stone 
and againat the tiine of my son's- birth, 

Moreover, with the marginal income of my husband, it would 
be h;ardl ,,,  pr)ssible to maintain tNV establis 

* 
hinnts. We av'. not in a 

position to leave Nagaon with My hUshand for my. befl-ridden father-ir,- 
law ar, in that ca -ce his me_(3ic ~~ l care will not be available. 

I )m enclosing a Oischarge Cerl -AFicate of December/200 r) 
of G.0.1,1ursing Ho ,!:e where I was operated for Appendisitie3 and Gall 
bl;m5 ,31 t~~r 5t.one. i - ledical certific-~ ,4e and advice sli: -_)s of my father-1 
f.,)r your Xin.-I ref- erence Pleas-. 

Considering all these fact!7,, if V:.;u kin ,.'Ally help this 
p ~lr~X family t-.) survi0e- by cancelling my husbanri's transfer 
~-!J,lj he-. h.J.qhjy gr.1 1cful to you. 

-OUrS fEii'thfUlly, 
A'Ivanc ~'e C(:):)y tf'D:_ 

;. ~'/o Sri Vad ~Aa Xanta 5.71J. 1ci:t 
','uork 	KhtAj as i wor! ,,  
Sub-Division 
Vill- T)hetif' -A qaon. 

Dist- 
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	(15) 	/AuXF-AVIZE, ~3 

T The super intend ing Engineer, 
central Water commission 
Hydrological observation Circle 
C. 11I.C. Complex 
Behind AdabRri 3us Terminus. 
Guwahati- 781 * 014. 

(Through Proper Channal) 

Sub:- Request for cancellation of my transfF-r from D(SM 
Sub-DiVisi0n, C.VJ.0 'Nagaon to K.abu Site (subansari sub-
j)i,jisiol-i C.W.C., Naharlagidn, Itan,)gar) Arunachal 1- ~radeslh. 

No. A-3.5017/1206)  2006-2007/932-963 DaLed_17/05/2007 

acspccted Sir, 

~Ii't lo du ~5 r_-7,rect, 1 1~)eq tc la.7  bef -~re yclu th ,.~ f011OWJ."12 
lineS fOr 'faVOUL' 01 Your lkind consid ,~ ration please. 

2irstly, T.  ~ ,n now transfered from 1)(S)1~ Sub Division 

C. ,v~ .C. Nagaon to I'labu sitent Arunachal Pradesh vide your letter No. 
A-15017/12(06)/2006-07/932-963 dt. 17/05/2007, Sir, I was joined 

in service on 24/l/k985 on this d ,,~partment and sice then I was not 

staying in a place for a 1&ng time. 
ply posting places are:- 

GOS HQ site Tagibhakatgaon fr)om Jan/B5 to Oct/B'7. 
w/r Station bokajan from Nov/87 to Aug/90. 
w/'I~ station Kampur from Au)Y90 to Dec/ 90 . 
GDS HQ si ,,- e i'agibhakatgaon from Dec/94 to July/9G - 
D(S)K Sub-Division, uagaon from July/98 to till da .  

At Nagaun I have joined on 3/7/98 
satistaC-tion of my superior. )3 ut* there are 
Staying posting at Nagaon from long term, as 
record 

I . Sri. cj.N.Bordoloi, W/C- Khalasi from 23.3.82 t-LU. 
now e  
Sri. A.C.Sarmah W/s- Gr.III from 2-3-85 to till n ,  
Sri. Biren Saikia, VJ/C Khalasi from 15-5-89 to t'L" 
now. 
Vid. raruq Hussain, IVI/c Khalasi from Fgb/95 till 
now, 
Sri G.K.saikia, W/c Khalasi from 29-1-96 to til) 

I am very astrOniSe that out of this above long tii - :r 
staying perwons, :sxpax I have been only transfered to a diffiul ,  

P1 
ace. Secondly, 1 ,,.y fater Shri Thagi Ram Saikia, who is Si -_v 

with me has been suffering from Paralysis of - Left  side of bod ~ ? 
(Hemiplegia-Lt) from 12-05-2007 and is under tr­e-aT-M-F—nE--5r-T_M'rC 
specialist Dr. Krishna Kumar Bora, Now, he 
constant care. 

Thirdly, our child who is only five years old rea~ ng 
in class Mukul of Sankardev Shishu Niketane Batadraba.. Nagaon.A ~ 

It would be ' great problem in pursuing his study because as there 
no Sankardeva Sishu Nike taq__JD__Arunac ,ha1 -Pradesh.At_thts,jpm~, i4 ~ . 

If I go away t4R.Arunachal Pradesh our family will be left alone 
without ii­m iale care. 

Fourthly, I am suffering from Diabeties and High Bl( 
pressure, so, it would be difficult to join in Arunachal Prades] 

moreover with my margian-Jincome it would be hardly 
possible to maintain two establishment. Again, I am not in a po: 
to leave my bed-ridden father in that cas8 his medical care wil) 
be ;available. 

I am enclosing a medical certificate and advice slip.,  
XD nt father for your kind reference please. 

_el~ X~4 	 cond. .2 

and working with gr 
.SO Many Staff Who a3: 
per service book 
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Considering all these facts, request you to kindly cancel 	 Sir, I would like to f rom abG'ee d if f icul t i e  s. 	MY above transfer and save my famil,,, 

Thanking you.  

Yours faithful, 

~" ~Sv 
gro~
" 

0 	. Y 
(Padma i<anta Saiki.) 
W/C Khalasi 
(S) -K S Ub division  

S.M.Road, C-W.C.Nagaon. Pin-782 001. 

N 
V~VTY 

\ ~,6 
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.,(Dr. 70,ishna Ykjumar(Bora 

r-au numorgaon , Nftgaor-,~Ajja—m-F 
=Mail drkkrbnq9@)rediffmail.c0m 

R: 03672 - 230303 ( 8 AM to 8 PM ). . 

SUB. DIVISIONAL MEDICAL & HEALTH OFFICER 
I/c D.T.C., B.P. Civil Hospital, Nagaon 
Super Soriior Medical Corisultant 

Coilsultarit iii T 
, 
B. & Chest Diseases 

Regn.  No - 6249 (AMC) 

)T 	 Date ........................ 

/d 
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SOM & HO i1c D.T.C. 
B. P. CIVIL HOSPITAL 
NAGAON -, ASSAM 

Hoors of consEillitio ll  ; xp_wzy =- 	Appolnimant for colistjIllitlon Con be 
taken from 8 A.M. osiwards .at  (lie chamber near Civil Hospital (Ph. 230303) 

Please bring this prescription &Winp Yom next Cher: kup. 
BOst .wlshes for a SPeedy recovery. 

sec,  ji 
W. : ~ 


